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Central Administrative Tribunal, Principal Bench
Or i<3i na 1 App 1 icatipnNo,,. 18^, ...pf 1..?%

M., A..No. 2582/99

Delhi, this the 21st day of March,2000

Hon'ble Mr. S. R- Adige, Vice ChairmanCA).
Hon'ble Mr-Kuldip Singh,Member iJ;

Shr.i P.L. Taneja
W/o late Shri Parsotam Lai
R/o A-25, Shivaji Colony, _ Aooiicant
Meerut Cantt-250001 - Applicant

(Appeared in person)

Ve.rs.iis

1.Covt. of India,
t h r o ug h Sec reta ry,
Ministry of Defence,
New Delhi"'110 011 -

2E™ IN-C' s Branch,
Kashmir House .Respondents
New Delhi~110 011- '

(Represented By - Shri R..C.. Mehta)

0..,R..,D,,.,E.,,,R.CQRAL,)

By.,..HQ,n'b,le...,Mr.,,,S.,,R.,.Adige,....,.Vice,,...C,hair^

1  Applicant seeks direction to respondents to

review his pay under CSS (Revision of Pcxy) Rules, I960

as follows:

"(a) in the grade of S'.ipdt. i,.E/M) Gde. I
Incharge sub—division at Rs.■52.5.00 pm in
"the scale O'F Rs-A50—25—575 ■ w.e. f.
5.10.59 with DNI on 5.10.60-;

(b) in the grade of AEE: (E/M) at Rs>.5'70.00 pm
w.e.f. " 2.7.1-2.60 with DNI on 27-12.61 in
the scale of
Rs A®"©—'25—■''450—30—600—35—670—EB—35—950 .. 0'0.. "

2.. He also se?eks revision of pensionary benefits

on the basis of las'fc pay drawn consequient to pay

revision c>.s above together with arrears.

A  perusal of respondents' reply makes it clear
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that rione of the groiinds taken by applicant in

-S'.ipport of his claim in the O.A. have been controverted
r)

^ by respondents on merits. Their only defip.nce is that

O.A. is barred by limitation Linder Section 21 A.T.

Act, and that the applicant has not been res-iding within

the territorial jurisdiction of the Principal Bench.

Indeed from the ordei—sheet dated 6.6.97, we note that

respondents coLinsel had soLight some time to file an

additional affidavit on the merits of the case, which

had . been allowed, but despite the pass-age of nearly 3

years since then, no additional affidavit has- been

filed.

In so far as thie question of jurisdiction is

concerned, we are satisfied that the applicant, a Govt.

pensioner, who is approximately 85 years of age and who

argtied his case in person, is presently residing in

Delhi, and it is inde-ed on that basis- thcst this OA stood

admitted by order dated 19.2.97. Hence this objection

i s re j ected.

5. In so far as the objection of limitation is

concerned, we note that by the Tribunal'-s order dated

19.2.97, this objection has also been considered in,

detail and rejected. While doing so, the Hon'ble

Supreme Court" s ruling in M-R-Gto-ta vs. Union of India

1995 (.31 ) ATC 186 has been quote?d extensively.
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6,. As nrierrtioned above,, respondenlvs in their repi.y

have not specifically controverted any of the groi.jnds
r

taken- by applicant as regards the merits of his claim,

despite being granted sufficient opportunity to do so-

In so far as respondents objection" on grouinds of

territorial jurisdiction is concerned, we note that the

0..A. already stands admitted, and in so far as the

question of limitation is concerned, we find that the

Tribunal in its order dated 19-2.. 9"? has quoted

extensively from M-P... Qupta s case (sLipra) wherein it

has beeh held that where the p-ay fixation is not iri

accordance with rules, it gives rise ̂ to a recLirring

cau;:>«e of action and uncler the circumstances, the bar of

limitation wiould not apply-

7,. A\s none of the groLinds taken by the applicant

have been controverted by respondents in their rep^ly on

merits and as the preliminary objectioris raised by

respondents in regard to ji.irisdiction as well as

limitation starxl rejected in the light of the foregoirxi

discussion, wie allow the 0-A- in the peculiar facts and

circumstances of this case- We direct res-porKlents to

refix applicant's pay as prayed for in accordance with

(a) and (b) of para 1 above^and also grant him arrears

consequent to such refixation of loay.. Applicant will

also be entitled to revised pensionary benefits togetl'ier

with arrears on the basis of last pay drawn conseciuent

".pori his pay revision as- directed above- These
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clir'r;?ctions- shoLild be implemented "Aiithin three rnonths

.  from the date of receipt of a copy of this order.

8 0.. A. No. 18G6'/99 t ocjjs^t he r w i. t li M.. A. No. 2 5>j?-2/99

stand disposed, of accordinoly. No cos-ts.

(Kuldip Singh)
Member (J)

[S-R-Adi^)
Vice Chairman(A)

/dinesh/

J


